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† [Power requirement in the country 

1223. SHRI NAGESHWAR PRASAD SHAHI: 
Will the Minister of ENERGY AND COAL be 
pleased to state the total power required in the 
country and the measures proposed to be taken by 
Government to meet the requirement from 
different sources, namely, coal, hydel-power, ato-
mic power and other sources in each case?] 

 

†[THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI VIKRAM 
MAHAJAN): The power demands in the 
country is assessed at the National level 
through the system of Annual Power Surveys 
under the auspices of the Central Electricity 
Authority. The Government have set up the 
11th Annual Power Survey (A.P.S.) 
Committee to review the projections of the 
10th Annual Power Survey (A.P.S.) Com-
mittee in the light of the latest available 
information regarding industries and other 
consuming sectors. The Report of the 11th 
A.P.S. Committee has not yet been finalised. 
According to the tentative assessment made 
the peak demand (All-India) in the year 
1984-85 would be 32703 MW and the 
Energy requirement would be 182077 
MKwh. Several power projects have been 
sanctioned for meeting the Pr0~ jected 
demands and are under construction. The 
implementation of the 
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power projects is closely monitored at the 
Central level On the basis of the latest 
progress of on-going/sanctioned projects, 
it is expected that an additional capacity 
of 4755 MW Hydro, 13988 MW Thermal 
and 1160 MW Nuclear would be installed 
during the time frame 1980—85. The 
Planning Commission have set up a 
Working Group to draw up the power 
programme for the period 1980—85 and 
indicate the perspective up to 1989-90 
and the mix of projects feasible. The 
Working Group has not yet submitted its 
report.] 

[Action against companies not registered 
under MRTP Act 

 
1224. SHRI NAGESHWAR PRASAD 
SHAHI: Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state: 

(a) whether it is a fact that about 400 
companies did not get themselves 

†[  ] English  translation. 

registered as inter-connected companies 
and made changes in their Board Of 
Directors and share capital to save them 
when M.R.T.P. Commission initiated 
legal action against those companies; and 

(b) if so, what action Government 
have taken or propose to take against 
these companies?] 

 


